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contd... 

• Learned counsel Mr M.K.Choudhury 

for the applicant. Learned Addl.CG.S.0 

Mr A.K.Choudhury seeks to appear for 

the respondents. 
The applicant has been transferred 

from Cuwahati to New Delhi vide.order 

dated 30.5.95 (Annexure-5) issued by 

respondent No.2. In this application the 

applicant apprehends that respondents No. 

3 and 4 will not carry out the order 

dated 30.5.95 and will not release him. 

Mr M.K.ChoudhUry mentionØs that 

in the meantime the applicant has proCeed 

dad on leave on account of his health 

and he has been released vide order 

dated 27.6.95 and had handed over charge 

on 29.6.95. This order indicates'that 

the applicant will return to the same 

post after expiry of leave. 
Issue noticeOn the respondents 

to show cause as to why this application 

should not be admitted. R 5turnable on 

14.7.1995. 	 - 	 S  

Heard Mr f1.K.ChoudhUrY in respect 

of the interim prayer. Pending disposal 

of the show caUse and admission of the 

i application the respondents are 
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- 30.6.95 dIrected not to cancell the transfer 

order dated 30.5.95 as far as it relates 

to the, applicant. However there will be 
- 

	

/ 	 no bar fof the respondents No.3 and 4 

f) 	 to release the applicant in compliance of 
- 	

- th-,./o-rder détéd 30.5.95 Is -sued by espon- 

	

-QU 	 dents No.2. - 	 - 

Lt 	tS 	 Notice may be sent by speed post 	/ 

- 	 at the cost of the applicant as requested 

''•' 	., 	
0• 	 ..by the learned counsel of the applicant. 

Copy ofthis order may be furnished 

to the counsel of the parties. 

sr j 
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• 	 : 	 - 	11.7.95 	. Leave note of (lrA.K.Choudhury,Addl. 

C.G.S.C. 	 - 	-, 	 - 	 - 

AI 
- 	 List on 14.7.95 as origirally fixed 

Ib 	 and as requested by him. 
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iLearjied counsel Fir M.K.Choudhury for 

the applicant and learned Addl..G.5.0 Mr 

A.K.ChoUdhurY for the respondents are 

present. 
Show cause in complianCe to order dated 

30,6.95 has been submitted by the respon-

dents on 	with 'copy to coufls51 of 

the appliCacit. 
The applicant was transferred from 

Guwahati to New Delhi by order dated 
30.5.95. He made a rep'resentation dated 

21.6.95 for relieving him early on personal 

grounds. Pending disosai of the represen- 

tation the applicant has submitted this 
0. . on 29.6.95 on apprehension that his 

orderof transfer will not be complied, 

with by respondents No.2 and 3. Perused 

the show CauSe. It has been stated that 

the representation of the applicant has 

not been disposed of and there is no 

intention to refuse iK implementation 

oIthe transfer order. But the applicant 

could not be immediately relieved for 

administtative reasons. It has also been 

stated that the department is making 

arrangement to relieve the applicant w1th. 

,( reasonab1eLand the effort is in progress. 

They wave stated that in the circurnStaflCe 
he applicant has to wait for a reasonabl 

time. In view of the statements madam 
the show caue this applicatiOn is dispbs 

of summarily with the direction that the  

respondents shall not cancel the transfer 

order of the applicant or in any way 

frustrate it. The respondents will also 

relieve the applicant as early aspossib 

Application is disposed of as abov-

No order as to costs. 

Copy of the order may be furnished 

to the counsel of the parties. 

NE 
4- 

Member 
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IN _THE CNTRALADMINI STRATIVE TRIBUNAL :: JWA1ATI BENI 

(An application under Section 19 of the Administrative 
Tribunals Act, 1985) 

Title of the case . 	: O.A. No, 	of 1995 

Shri V.K. Adlakha 	 ... 	Applicant 

- Versus- 

The Union of india & Ors. 	•,• 	Respondents 

N 	D 	EX 

/ 

i. Application •.. 
- 	

,•• 

1 to 10 

• 	 2. Verification 10 

• 	 . 	

- 	 3. Annexure- 1 : ReD resentation dt.  

 Annexur2 : Letter dated. 3.2.95 	. 

 . 	 ne xure-3 : cbmmunication dt. 13. 3.95 1 3 

• 	 6. knexure-4 Representation at. 	24.95 tj 

7. Annexur5 : Order dated 30, 5.95 	. I 

• 	 8, Annexure-6 : Representation dt. 	21.6.95 

.. 

For use in Tribunal 1 s office 

Date of filing : 

Registratin No. : 

I 	REaESTRAR 

-• 	 • 
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IN THE CENTRAL ANI STRATLVE TFBUNAL :: (JWAHATI E3CH 

O.A. No, I LA of 1995 

BETWE 

Shri V. K. Adiakha, Executive En gin eer (Elect U cal), 
C.P.W.D. G.iwa1ati Electrical Division No. II, 
Bo rjhar, Qiwaati- 15. 

tCaXlt 

AND 

Union of India, 
represented by the Secreta4r, 
Ministry of Urban Development-, 
Nirmai Bhawan, New Delhi-hO 011. 

The Di rector General (Wo rk s), 
C.P.W.D. Nirman l3hawan, 
New Delhi-hO 01. 

J he Chief. Engineer (Elect.), 

• 	3 	East Zone, C,P.W.D., 
234/4 Acharjee J.C. Bose Road, 
Calcutta 700 020. 

•/
4, The &iperintending Engineer (Elect.), 

Central Electric4 Circle, 
C.P.W.D. Bamunimaidan, G.iwa1iati-781021. 

Rpon dents 

DAIL5 OF PPLICAON 

• 1. PARTIcULARS OF THE ORDER AGMNSTW1CH 
HE PLIOTI ON I S MADE : 

The application is not rnade against any p&ticular 

order but it Is made seeking enforcerrflt/cOrrlianCe of the 

order dated 30,5.95 (nnexur-5) to the extent it is 

applicab1zto the applicant. The application is directed 

against the inaction/action of-the reondents in not 

executing the afo resaid order dated 30. 5.95. 

2. JUP SDICON OF THE TRI BUNAL : 

The applicnt declares that the subject matter of 

applicatIon is within the jurisdiction of this }bn'ble 

Tjbun&. 

Ontd...P/2. 
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LIMITATION : 

The applicant further declares that the application 

is made within the limitation periodprescribed under Section 

21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE : 

4.1 That the applicant is a ci'ti Zen of In di a and as, such 

he is entitled to all the rights, protections and priviieges 

guarteed under the eoflstitution of India. 

4.2 	That the  applicant is an Executive Engineer(Electrical) 

under the C.P..W.D, and presently posted at C.iwahati. He 

joinedhis post at Gawahati on 30.4,93 

43 	T1• the applicant states that the Government of India 

in the Ministry of Finance, issued a Presidential Memorandum 

N, 20014/3/83E.IV dated 14.12.83 whereby certain special 

facilities were given to the Central Governgaent employees 

serving in the North East Region, The said 'facilitIes wre 

frovided with a view to' attracting and retaininqthe services 

of competent officers in the North East Region. It was 

interalia stated in the Memo randum that there will he a 

fixed tenure of postinq of tuo years at a time for officers 

with more than 10 years service.6n completion of the ' fixed 

tenure of service, the officer concerned may be considered 

for posting at a station. of their choice as far as pos.ble. 

The applicant craves the leave of this Hon'ble Tribunal 

to p roduce a copy of the said memo ranclurn at the time 

of hearing of the application. 

4,4 	That the applicent states that he accepted the 

transfer to Qiwahati as there wad. a promise from the Central 

Contd.. .P/3. 



-3- 

Government as indicated in the aforesaid memorandum that 

on completion of fixed tenure of posting, the applicEnt will 

get his, choice place of posting. 

- 4.5 	That the applicant was to complete his two years 

of tenure at Gu.wahati on 30. 4.95 and mcozdingly, he submitted 

a representation well in advance requesting that he may be 

transferred from Guwahati on completion of his tenure which 

is after 30. 4.95 indicating therein his choice place ak -  

New Delhi. He al 	submitted that if he is posted in New 

Delhi he can attend to various domestic problems like 

arranging for the marriage of Is daughter and getting his 

wife treated for acute asthma. 

Cxpy of the aforesaid representation dated 

is annexed herewith as iNNE)JRE-1. 

4.6 	That the Director (Administration),. C.P.!.D., New 

Delhi wZote a letter dated 3.2.95 addressed to the reapondent 

No. 3 asking him to convey the readiness of the officers 

posted in the Eastern Zone likely to be transfe tred on 

completion of their tenure. The offiáers concerned were 

asked to give their choice place of posting. ,  A ii t of 

officers who were likely to be transfer also wa's eflc1ose 

wherein the name of the applicant appeared. I t was al SD 

stated that the transfer orders may be issued by the second 

week of March 1995. 

A copy of the aforesaid letter dated 3.2.95 is 

annexed herewith as NJR-2. 

4.7 	That pursuant to the said letter dated 3.2.95 

the applicant submitted his choice place of posting vide 

Contd. . .P/4. 
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communication dated 13.3.95. 

A copy of the aforesaid communIcatiOn dated 

13. 3.95 is annexed herewith as ANNEXURI3. 

4.8 	Thatsubseqieflt to it, the applicant submitted a 

representation/remifldet dated 24.3.95 addressed to the 

respondent N0• 2 referring to his earlier representation 

and indicating therein that his name also appears in the 

readiness list circulated vide D.O. dated 3.2.95. The 

plicant requested to issue his transfer order well in 

time so that he can be relieved on completion of 

t enu r e. 

A copy of the aforesaid .representatOfl dated 

24. 2.95 is annexed herewith as ANNEXUP4. 

49 	That by an order dated 30 • 5.95 issued by the 

Director General of Works for posting and transfer of as 

many as 10 officers. By the said order,, the applicant 

has been ordered to he transferred from Guwahati to CD-.II, 

New Delhi vice one Shri M.M.L.. Chibba transfer from New  

Delhi.. One Shri N.D. Malo has been posted an promotion 

at Qiwahati in place of the applic:nt. 

A copy of the aforesaid otder dated 30. 5.95 

is annexed herewith as ZWNXURE-5. 

4.10 	That the applicant after receipt of the aforesa.d 

order of transfer dated 30.5.95 made all preparation to 

leave for New Delhi and was awaiting his relieving orcr. 

However, he came to know from the reondent No.3 that - 

since Mr. N.D. Halo who was to join in place of the applicant 

at Guwahati on promotion, had some pernal problems and 

Contd...P/5. 
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his re 	fltion has been remmended to- the respondent 

No. 2 for changing the place of posting. The applicant was 

also informed teleph&ically that said Shri N.D. Nab 

who had to join in place of theplicant was not willing 

to join at Gawahati and may even forego his promotion if 

he is forced to join at aiwahati. The applicant, therefore, 

reque sted the respondent No. 4 stati oned at aiwahati to 

relieve the applicant by making &m duel charge arrangment 

locally as t more Executive Engineer (Electrical) are 

avai labie locally Et Guwahati. The aopli cant states that 

in the past also as and when any Executive Engineer (Elect.) 

proceeded on leave, these arrangements have been made and 

thisis also a practice in whole of the vetnm1t 

of India offices. The aptlicant further states that in the 

past the viorX of three Executive Engineers (Electrical) 

was carried out for long period even though two Executive. 

Engineers were posted at Guwahati. As such, there is no 

difficulty on the part of the respondent No. 4 to- relieve 

- the applicant. 

- 4.11 	That the respondent No. 4 dezilined to relieve the 

applicant by making duel charge arrangement as acrding to 

him he was directed by the respondent No. 3 not to relieve 

the applicant by making duel charge arrangement. 

The applicant could not ascertain as to when the 

representation of 1km Shri N.D. Malo is likely-to be 

decided and whether he may actually forego the promotion 

in case his representation is rejected. Further the possibility 

that Shri Malo may proceed on imaye long leave w±thout joining 

at Qiwahati in view of his personal problem could not also 

be ruled out. Thus it may take an indefinite period as to when 

Contd. . .P/6. 
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his joining is likely to take place and in the process the 

applicant has been forced to uncertainty. The applicant 

states that even if another officer is posted at kiwahati 

subsequently, it is likely to take a long time for the 

posting to be decided. Moreover, there is no denial of the 

fact that the officers do not like to be posted in the North 

East and take reurse to m&cing representations, proceeding 

on ke long leave and thereby manage not to get relieved 

from original place of posting and as such, even f another 

officeris posted in pla:e of the applicant it c&ino.t be 

ascertained as to when he may join. 

	

4.12 	That the applicant states that he has completed, 

his fixed tenure as prescribed by the Government and therefore, 

he must be relieved immediately. If the applicant is to be 

zelievd only after some other officers' IMLyte, the time 

period is liely to be indefinite resulting in uncertainty 

thereby causing mental agony and acute family problems. 

It would also totally defeat the special facilities as promised 

by the Government of India vide meorandum referred to alo. 

	

4.13 	That the applicant states that as his relieve order 

is not forthming he made a representation dated 21.6.95 and 

faxed the same to the respondent No.. 2. Ibwever, no favourable 

reaction has been intimated as yet and therefore, he has been 

cofl strained to approach this Ibn 'bi e Tribun al. 

A cxpy of the representation dated 21.6.95 is 

annexed herewith as ANNEXURE-6. 

	

4.14 	That the applicant states that due to unreasonable 

attitude of the controlling officer, the applic3nt and his 

Contd. ..P/7. 

p 
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family are suffering badly at New Delhi. The applicant has 

also developed acute hypertension with I.H.D. (óardiac 

problem) due to this mental tortured Had of not relieving 

him after he has meritoriously completed his tenure. Thus 

to be utter disregard of the memorandum issued by the 0)vt. 

of India and his order of transferred as issued by the 

Respondent No. 2, this has resulted in his having been 

recommended complete rest for four weeks but since his family 

is presently not in a position to be with the applicant 

in view of the education of the children and acute asthmatic 

problem of his wife who is not supposed to be at Guwahati 

at this period of time due to intense humidity Mkc 

adversely affecting her health. The applicant is in a 

• precarious predicament. 
A cqj 	t 1CQL 	t& cQ tS  

	

• 4.15 	That the applicant states that in his transfer order 

it is noere indicated as to who is to move first and as 

such as the applicant has completed the prescribed fixed 

tenure at Guwahati, he has .a bonafide claim to be relieved 

without any delay for atever rean by making duel charge 

arrangement. The app1icat states that time is the essence 

of the promise made by the Union of India and as such his 

relieve order cannot be delayed on the pretext of z=mx 

Mr. Malo not joining , more so in view of the fact that 

there will not be any difficulty on the partof the respondents 

to relieve the applicant by making duel charge arrangement 

as has been done earlier. 

	

4.16 	That the applic:ant states that the order of 

transfer issued by the respondent No 1 &es not indicate 

ws to who is to move first and therefore, the respondent No. 3 

Ccntd.. ..P/8. 



cannot frustrate the puose of the same by delaying 

the relieve of the applicant. The ction of the respondent 

Nos. 3 and 4 are malafide, illegal and nothing but colourable 

exercise of power :'hich is .  required to be remedied by 

immediate intervention of this Hon able  Tribunal. 

5. G1UNDS FOR RIEP WIZi LEGJ P1SI0NS : 

5.1 	For, that the action of the respondents in not relie- 

ving the applicant is not sustainable. 

	

5.2 	For that the purpose of the order oftransfer dated 

30. 5.95 cannot be frustrated by the respondent NOs. 3 and 4 

by not relieving the applicant whid will also amount to  

insubordination on the part of the respondent NOs. 3 and 4. 

	

5.3 	For that time is the essence of the tenure posting 

in the Ibrth East as envisaged in the Presidential memorandum 

dated 14.12.83. The Union of India having made a promise 

to give the choice place of posting after fixed tenure and 

order of transfer having been issued pursuant to such 

promise, same cannot be defeated im by the respondents by 

not relieving the applicant. 

	

5.4 	For that as per the spirit of the Presidential 

memorandum, the applicant shoulft have been relievedon 

30.4.95 automatically. However, the order of transfer 

having been made on 30 • 5,95 in ampliance with the Presi den- 

tial memorandum, the applicant cannot be made to be detained 

and kept in uncertainty. 

	

5.5 	For that the Presidential Memorandum statesthat 

there will be" a fixed tenure of posting and as such, the 

Contd. . .P/9. 
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action of the respondents in not relieving the applicant 

isviolative of the Presidential memorandum. 

	

5.6 	For that in any view of the matter, the action of 

the respondts is arbitrary and'therefore, appropriate 

direction may be issued as provided for. 

	

5.7 	Oitlier grounds that may be tak'i t up during the 

course of hearing. 

DETAILS OF REMEDIES EXH?JSTED : 

The spplic ant declarees that he has no other 

al taznatve arid/o r effi cacious remedy than to come onder the 

ptàtective hands of this Hon'ble Tribunal. 

MATTERS = NOT PREVIOUSLY FILED OR P 
WITH ANY OTHER. COURT : 

The applicant further declares that he has not 

filed any application, writ petition or suit regardifl the 

matter in respect of which this spplicant has been filed 

before any other Court, authority and/or any other Bench 

of this Hon *ble  Tribunal nor any such .applicatiofl,.writ 

petition or suit is pending before any of them. 

8 RELIEFS SOUGHT E0 R : 

On the facts and ci rcumstances stated &ove, 

the applicant prays for the following reliefs : 

81 a direction to the respondentd to relieve the 

applicant immediately pursuant to the transfer order 

dated 305.95 (?nnexure-.5) if necessary by making 

duel charge arrangement may be i s uedt 

contd.,.P/1O. 

S 

1 
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• 8.2 appropriate cost be awarded for cáusiflq harassment 

to the applivant for not complying with the order of 

transfer. 

83 my other relief or reliefs to which the applict 

is.entitled under law and equity. 

INTERIM ORDER PRAYED FOR : 

Pending disposal of the application, the respondt 

No. .4 may be directed to relieve the applicant forthwith. 

 

The application is filed through Advocate. 

PARCULARS OF THE I.P,0. 

	

(i) I.P.O. No. 	O 	 (ii) Date 	rfç 

	

(iii) Payable  at 	: Qiwahati. 

LIST OF ENCLOSURES : 

As stated in the Index. 

VERIFICATION 

I, Shri V.K. Adlakha1 aged about 53 years, son of 

Late Dr. R.C. Adlakha, the applicant herein Ebr hezehy'presently 

working as Executive Migineer (Elect.), C.P.W.D.Guwahati 

Electrical Division NoII, Borjhar, Guwaliati_15, do hereby 

solemnly affirm and Verify that the statements made in paragr 

phs 1 to 4 add. 6 to 12 are true to my. knowl edge, those made in 

patagraph 5 are true to my legal advice and Ihave not suppressed 

any material facts. 

And I sign this verification on this the &7day of 

June xk 1995 at Guwahati. 



[ANNEXURE- 
GQVLA10%NT (i 111LlA 

!iIML ?U6i4c Wft_nr 

Ho. 13(l)/EL J14J.IL/93/'' (? 	 Lit. ''//2/95. 

To 

The L'ir.ctor General (W) 
C4.w.t., Nirmars flhavan, 
ZifY 1)ølhJ - 110011. 

(mRuui1 PROPER uzzNEL1) 

ub • Tenure Posting after serving in 
ggI Vast Regp. 

With due respect I beg to stote that it is 
understood thqit certain special concea5ions are avel-
leble to officers transf.red to North Eastern Region 
]i). (i) rixed tenure of 2 years (for staff with more t 
than 10 years of øervic.) and (ii) 5tetion of Choice 
on compl.ction of tenure. In this connection I am to 
state that I joined my posting at Ouweheti on 30.4.1993 
and accordingly 2 shell be completing 2 years tenure 
on 30.4.1995. 

It is therefore requested that (i) I may 
kindly be transfer.d from Ouwaheitl on corp1etion of 
my tenure on or just after 30.4.1995. (ii) My choice 
of posting after completion of tenure is 11:W L'}LtI and 
I may kindly be posted there so that I can attend to 
various domestic problems like arranging marriace for 
my daughter and getting my wife treated for acute 
asthema. 

Thanking you and requesting favourable action. 

yours faithfully. 

C V.Y. i\dlatthe ) 
!xecutive Engineer(klect) 
(uwaheti £lect.L)1vn.No.II 
C.P.W.L. (uwaheti 15. 

Copy for favour of information and necessary action 
tOs- 

40  

The Chief ngineer(),I, c..w.D.. New Lielhi. 

The Chief 1ngin.er(i) EZ, C.P.W.D.. Ntiiern Polacee 
Calcutta-'209 

3 	The Sup.rintding rngin..rLE). Juwaheti Centrnl 
£lsct.Circl.. C.P.W.U., (Juwehati - 21. 

v)-" 	1 .1- 

4- 
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Ph. 3018964 
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NNXURE 2 J tOITOTo WTT1/D.0. No  

rirai RkIll-41  
DIRECTOR OF ADMINISTRATION 

01i1r1 fipi 
CENTRAL PUIIIJc WORKS RFPARTMrNT 

tiur 	 I  
NIRMAN UHAWAN 

t 	
199 

New Dalhj-  lloOii the 	 199 

Dear Shri 

As you are aware, 	the Department 	Invites opt1on fràm those Superintendjng Engineers and Executive Engineers 
both Civil and Elect., who have completed a p e r i o d of three 
years or more in a particular station, 

f o r further posting 
in the same grade well in advance, to enable the Departmeit 
to plan the rotational transfers of officers f o r the Ycar.antl 
also to enable the officers to plan well In advance th 
education of their children, transfer of,  the enployecj Spouse, If any, family Shifting etc. giving theni 

tif I Ic1rit. 

likely 
CnclOSCd herewith is a list 	() officers, 	who 	are to be transferred from your 

zone, during the year 1995-96, 
on account of having completed t h e i r minimum tenure 

of 3-4 years. This list also includes names of officers 
who are likely to complete t h e i r three years tenure at a, 
particular station during the currency of this year. However, 
they will be shifted only after they completes the minimum tenure. 

You are requested to convey the readiness to these officers as per list and o b t a i n t h e i r 	o p t i o n s 	f o r 	further posting. 	
While they mention the names of statiofis f o r further 

posting, the officers Should also be directed to mention 
the stations and nature of d u t i e s they have already done 
f o r last 10 years and the same may be forwarded to this 
Directorate, for deciding t h e i r further posting on rotation. 
This information Should reach this I)irectorate latest by 
20-02- 1995, as the transfer orders will 	be 	Issued 	by 	the 2nd week of March. 1995. 

With regards, 

Yours sincerely, 

Encl:One list. (J.L.KH[JSTj1J) 

Shri T. S. Varadarajan, 
Chief 1nJineer(1)rasL, 
CPWD, 234/4 )\.JC flose Road, 	 I  
Ca1cutt, 	700 020 

- / ( 	. 	•I 
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(Eu urj - /7 	 UOVERNMZT or INDIA 

CENTRAL 
1 	

k'UBLLC WORkS DEPARTMEtr 

ot. 

To, 

-. t -- ..- 
'.- I -) - 

/. 	•7, 

/ 

The thief En9ineer(1act) Sest, 
Central Public Works Department 
234/4 A.1.C. Boie Road, 
Nism Palace. 
Cèlcutta..20, 

Subjects Readiness 1it of transfer of SE'S/ 
(Usct), under the A&nini,trative 

control of c(I) seat, 

Ref. 	s Your letter No.9/3/2 A(Imn(Vol-VtX) 
dated 6.3.1995, 

Sir, 

Your kind attention is invited to ltttt,r 
/ 	under reference, Xr thisso connet1on I eppeni below 

/ 	the information as desired pleases.. 
/ 

7 	1. 	QOic. Station of posting 	s.. EW DELHI 

2. Mring 	 ----- 	. 
Si, No. 	From 	 to 	Nature of dutii s Station 

a - a - - •a -a S i - - - - - - — * . ___________ 
.1. 	1985 	to 	1993 	L'lannng 	New Delhi 

2. 	1993 	to till date M3int 
construction 

Thanking you, 

Yotsrete.hf ly 

V,.d1kh5 ) 

• 	 i• 	Exectttiy 	o nqInr(E) 
d/ 	(uw,ihnti El. Divigion No.11, 

C.P.W,). Oiw'th tt-15. 

Copy for favour of inf.rvnation to s.. 

• 	1, 	The Superintetiding Enqinecr(), Guweh.mti Central 
leat. Cirale, C.P.W.D, Ouwthti..21, 

EXCUIIFI 

P.  7 	
\1\ 
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aovaNMENr OP 11L)IA 
cN R?L PUBLLC WORRi 1)EPARrI€tr 

	

No.15(1)/)I.sLk1)-iI/95/ / ')/ 
	 cit. 

To, 
The Director Uenral (W) 
Central Public Worke Department 
Nirman Rhavan, 
New Delhiu.'llO011 

subjects Tenure p2 etinq after .  !3eYflQifl North EtqiOfl. 

ef,(i) Your Office 0.0 No. 
aritiressed to cE(E). 
My application No. 
cit. 01.2.95. 

28/Lf3/95-fC I, dt. 3.2.95 

15 (t)CJIDrX/9/2O9 

Sir, 

Your kirn3 attention is once again brought tC 

y repreneritation at (ii) unclçr referenre. My nam *180 

appear, in the readiness 1it circulated vid, your D.O 

at (i) under rpfarencs. 

it in rec.iested to kindly i.,ue my trnfcr 

ordtr well in time go that £ can be relieved on coinplitiOfl 

of my tenure an I have to gttend to varioun person'U 

problens an already requested in my representation. 

Thanking YOU, 

Your f thfully. 

V.K. M1&the 

(I 	£xecutive Encj1,neer(T) 
Guwahnti Elect. Divn. XI 

V 	C.P.W.D. (Juwahati-15, 

Copy for favour of information and necessary action tot- 

The cief Engineer(s). East, 234/4 AJ,C, Bore 
Road, Nizam Palace, Calcutt*-20. 

The superintenling engineer, Oiwahoti ientral 
Elect. Circle, CPWD,, Guwahati-21. 

V EXCW'JVE hflOIUEF.R(E) 

9A X, 

' 	\\ 
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1. 
LNXURE.j..J 

t40. 28/5/95w j/VOL /'1 
GOVEP'M1 OF I) 	

I 

	

DIP 	GF}FAL OF 
çITAL pUBLiC wWiS D1'N 

-tjtM DELHI, IYF 30.5. 5  

	

President is p1eaB 	
atht S/Sht 	nil 	

Mitl (19.09.66). 

IEE(El). 	jenh3aifl(130666 
	

\E(El), N.D.Mabo, 

(05.1 40) 	), 	(El) 	

°f1C 	a 

	

• 	 In th 	
neerin9 

GXiUP'' 	çorar1y 
	

th Bleof 
a,of BS.3000' 

	

"' 10035oo12S4S00 ftU the 	
thj aB%.Xt the chage of iié 

po8 of ExecUtiVS 

(El) and till furthe oeIS• 

%. 2. 	Thi-S adhOC 
pLonDtl-0n will not confer 

at iyright onJdin to any claim 

- - 	either for regl1l& 
appointflt as Executive giflee (1ect.) or for deter- 

	

- 	rnirtifl9 seniOritY in the grade of 
x .thg1neer (El) or any other incidental 

	

• ,tr4 • 	its of 9U1& 	
t 	

This adhoC prtion is further subject to the 

of the decision of the Hon'bie supre cou in S 
	o. t2006/90, 

	

• 	O no.2703/93 and 	tao. io7V94 of 
central 	

jntstrative jbena1, princi1 

Bench, New Delhi. 

3 • 	Officer Ofl 
prarotion is required to pasS 

the departmeflt. examination 

prescrined for Exetive 
gineer (Elect..) • 

filinY Ich, he 
shall not ea 

incretQ- in the grade of Ex. igifler 
	ectrical 

4. 	
DireCtor General of brkR, CSt), t.D. 1s p1easedt0ded thAt fol1( 

ing postings and transfe in 	
o 	. 	

(Elect.) wi j11ediate 

effect in the public intert 

newly 

	

. 	
•' 	> 	 • 

i• 	
Fran 	

•. 

(Onpralotion) 

	

• 	 2. 	tajesh Jam 

	

• 	
(On pratotion) - 

• 3. 	G.C.S 
(On prat1on 1  

 (onpraUtiat) 

I.A 	• • 
	r• 

	

t 	

v.Ic.pblaItha' 	
• 	•r' 

	

; • 	

t4.M.L.tht 

(1 
• 	•.,4• • ••c'J•: 	sr' 

	

7. 	L.T.Reddy 

• Anil icr .Mitthl 	

- 

PEE, VBWfl.s 	I3FL Dn,I 	
PgaLrI 

.Jamni. 	•. creat post. 

IX 	VII,. 
NI). BEt DnlI 

•%(t(yCE(E1 PgathBtt vaCa 

CalcuttA. 	CaICU- ..nt & diverted post of SW(E), 

0. 

CWfl. ' 	 a tfd * •' 	EE(E),G 	Jd1ak PE P 	
,:vice Sb. 

patn 	' U Centi .1  
- 

1XIJ 11414D ,ViCe Sb M M Li 
¼ chibba tfd. 

BFL Dn. 
, San  haAg*inst the new 

E)CD 11,N.D. 
 

ly created post. 
Orders to be 
effeCt1'1e w.e.f. 
1.8.95. 

On retUr' frcxfl EE(Q)T)C 	
vice Sb. I.D. 
cern tfd. 

leave (1D V) 	
V1II,N.D 

40  
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•s ) 

— 	2 
8. 	I,i3.Uc*j 	

EI)y 	LI) V,tJ.D. 	Vice Sli. J.T. VIIT, N.D. 	 R'(Idy tfcl. 
9. 	N.8.Sangw 	 Thkanj 	El. 	ccvi I,Caicu- Vice Sh. J.M. " 	 protj) 	 ub-Dn. 	 tti. 	 t I'd. 10. 	

C)'X,C5jtta repo to Cetra1 Off ice 

5. 	Offioer 	qt.i 'i joitthj unit 
of Poting ahd c.nd 3 copies ;t 	TR-i form to the Section Pior, 	I' cti 	tvingrbI'4 to these orders 

	

ey should &éo ehd 	ifica€Of hávjg writthn their 5eli -a,rajaa1 nd • 

b 	the 'ô . 4.n rep 	of the óZtioerg r)dng frder t.hn in U ie Prscrihod pVO'Orm 	
4 , 	 • 

'. 4. , 	 • 	
• 	 i 	- 	 .r;• 	.. 

•44 	 4. 	
. (MANEMRA KR), fr . 	

., 	 '• • 	
" 	

' 	 :- 	. 	 QJ'C)p ~  OF Atr •  x. 
wJxaI  

1. 	P&io, DG(W), CpWD, N.D. .1ft1J' 	
' ' P&iQ, NDZ, cPWo 

3 • r , t4.D. 
'' 	

-: 	• EZ, c'wii, CalCtitta . . 

• 	 . 	 4. 	
, 	, c'Wt, 	Ltllc*ig. 

?&AQ, FZ, .cpwD, N.D. 	 I 
r,- 	

f k4gin6er (Vig), FWD, 
chjef Enginee(j I & U c'w, YIdyut hiwa, hinf lg.tri,er  (El), P1it, 	Calcutta.

v. 
SE, DCEC VI, CPw, N.D.  

VEDN, PWD,N.D. 
11. 	SE, DcX,VIix, CPWD,N,D. 

DcEDvI 
13 	'SE, CtE 	

I,cpwD,' N.D.' 	 . •, ••.'l 	
X I, cpw, Calcutta. 1 (E1), CE(Ej), east, 

 , Patha Cent. 11. 	 Patha.  , GCFC,cjqrj, Guwahatj,. 
 GEDn. cPw, Guwhatj. •'p 	f( 	

jl8s 	DcEX VII, 	N.D. 
' EE,ED V, cPWD,N.d. 

20'SE,Dr V,cPWD,N.D. • 	
'21 	ca, CEicD, Shopal. 

• 	22. . SE, CEEC fl, CPWD, Calcutta,. . 	 .• 23. -. EE, (XZD I,CpWI), CaJ.cutta. ' 	 •• • L' 24 	'Officers Concernej. 
PPS'tObt(W)/pS To DG(T&D)/ 	 to I)T%/j)DA I. II/cRjl/ 	111/ Stocjc. flleVMotjce Boarth. 4. A1l oOgnis aasocjaons. 

28,: - - . 	 uthr .  

., 	 ,, 	 •,, . 

(Riu MoKI), 
•! 	!; 

 
SFCI'I(-tl OFFICER, 

FUR [x;(W). 

i. 
' 	

:' 	
-':::- 	 • 	 ,.:• 	•• - 

q 



E  ANN-E'XURE- 6 
ui 

o GOVT. OF INDIA 	- 1FX - t,V 
CNTtAJ, iJ'L1C VU:tKj i1WidbN'J'. 	- 

No.15(1)/G1JJ-II/95/jo4 	 Dated 21.6.95. 

The Director of At1minitratjve, 
Directorate Geireral of Works, 
C. P. W. D. ,Uirman Ehawan, 
New Delhi-I 10011. 

Sub. eif_fLo U1ALjAI_oa trfer. 
Ref. 	OffIce order No.114 of .1995 circulated vide 

No.28.. 95-ECILVol-1V25 dt. 	— - 

Sir, 
I 

I have been ordered to be tr3nsfcrc'1 from Guwahatj 
to New Delhi vide JJG(w) Office order under reference after 
after completing my tenure. 

It is about a month but I urn not being relieved 
in spite of having completed prescribed fixed tenure of post-
ing at Guwahati on '30.4.95. 

As I am having acute family problem at Delhi and 
• 	my health is also getting adversely affected due to tcute 

• 

	

	. hypertension, arrangement may kindly be made to relieve me 
Immediately. 

Thanking you. 

Yours faithfully. 

( Er.V.?AAdlakha  ) 
Ecccutjve Enginrr(Eiect) 
:udiJatt Elect i)ivn iio0II 
Co i. V. Li. 

Copy for information and necossry action to fLe 
• 

	

	Shri A.Mazurnder,SE(E) ,Guwahati Central Elect Circle, C. P. . D. 
Guwahati-21. 

ELECT) - 

I. 
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NNEXURE- 
1/ C,41u1P!C42V /1 

( To -;izoi U /flap concern('d ) 

1LLS to to certtfted that Shri. 
t suJferLnj from llypertcn,iton with (.tF.,' and t3 under 

- .treatzcnt w.e.f 1 913195. He has been also adutsed to Is/cc 
CO4pletc re3I, for 4 wcaks for pr)!npt rco r' 	)r -) n hi..3 
Ll1nerm. 	 - 

., 	 -. 	

ILJ Xed 	 J () 
tal 

• 	hiWahatj_17 (Asaqi). 

ffm 3fT 

CU1EF MFD1CAL OF(.t 

- 

/ 
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